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Rahul gets bail; hearingon
conviction-stay on Apr 13

Surat: Asessions courtin Suraton
Monday granted bail to Congress
leader Rahul Gandhi on hisappeal
against convictioninacriminal
defamation case. He had been
sentenced to twoyearsinjailina
2019 case relating to his remark on
“Modisurname”,a lawyer said. The
court of Additional Sessions Judge
RPMogera said itwill hear his plea
for suspension of conviction on
April13and asked the respondent
(Purnesh Modi, BJP MLA) tofile his
replyby April 10..n

SAIL produces record
18.28 mt crude steel in FY23

New Delhi: State-owned SAIL has
produceda record 18.28 million
tonnes of crude steel in FY23,an
year-on-year increase of 5.3 per
cent. The production of hot
metalalso rose by 3.6 per cent to
19.40 mt. A SAIL statement, said it
has achieved the best-ever annual
production during FY23.m

Competition law gets more teeth

TOUGHER RULES. RS passes Bill; deal value threshold, global turnover benchmark among new features

KR Srivats
New Delhi

Multinational ~ enterprises
including Big Tech are now
set to face the heat with the
Parliament on Monday
passing the Competition

seeks to levy penalties for
any abuse of dominant posi-
tion on a benchmark of
‘global turnover’ of such
enterprises.

The Bill is the most com-
prehensive amendment to
the competition law. Prior
to this, there were three
amendments in 2007, 2009
and 2018.

The other noteworthy
features of the proposed
law —which was passed by
Rajya Sabha on Monday
through a voice vote —in-
clude introduction of a set-
tlement and commitment
framework so as to ensure
faster market correction;
concept of deal value
threshold  for notifying
mergers and acquisitions to

address killer acquisitions

rk introduced

in the digital market and in- KEY AMENDMENTS
troduction of  “leniency o Penalties linked to global turnover
plus’ regime.

Leniency plus regime is © and frami

basically a new cartel-de-
tecting tool that will en-
courage companies already
under investigation for one
cartel to report other car-
tels unknown to the com-

acquisitions

© Deal value threshold for notifying mergers and

o Timeline for M&A reduced to 150 days from 210
o Introduction of ‘Leniency Plus’ regime
© 25% of penalty to be deposited for appeals

ation of the various new
provisions of the Act. This
will require broad stake-
holder ~consultation and
discussion before the fram-
ing of regulations.”.

Shweta Shroff Chopra,
Partner, Shardul Am-
archand Mangaldas & Co,
said that the amendments
formally fix responsibility
of cartels

petition regulator. oG ition Co
Finance Minister
Nirmala = Sitharaman on

Monday moved the Bill for
consideration and passage
in the Rajya Sabha.

150 days from 210), the Bill
The Lok Sabha passed

has also provided for ap-

Bill on Wednesday last pointment of Director Gen-
week after Sitharaman  eral (Investigation) by the
moved as many as 13 offi-  CCI. Hitherto, the D-G (In-
cial amendments in the vestigation) was directly

lower house. appointed by the Central
Government.

Another significant
change relates to 25 percent
deposit of penalty for ap-

FRAMING RULES
All eyes are now on the
Competition Commission

of India (CCI), which will  peals.
now frame the regulations
on the various new features ~EXPERTS’ TAKE

of the law. Also, the Bill provides for

Besides reducing the inclusion of facilitators of
timelines for clearing mer-  certain  anti-competitive
gers and acquisitions ( to  agreements within  the

to appoint D-G
o Limitation period for filing an information/reference

framework of law. On
global turnover being taken
as an index for penalties for
abuse of dominance, Nis-
chal S Arora, Partner- Regu-
latory, Nangia Andersen In-
dia, said “This amendment
has come from the left field
as it was not part of Com-
petition (Amendment) Bill,
2022 and would have far
reaching consequences for
multinational ~Enterprises
doing business in India.”
Samir Gandhi, Partner &
Co founder, AxiomS5, said
‘We can expect the focus to
now shift to the implement-

such as trade associations,
agents and even customers
if they act as hubs for illegal
information exchange.
“Now, they will be penal-
ised in the same way as the
cartelists themselves, which
could be up to 10 per cent
of average global turnover
for the preceding three fin-
ancial years, or three times
of profit for each year of the
continuance of the cartel or
10 percent of the global
turnover for each year of
the continuance of the car-
tel, whichever is higher. It
would be interesting to see
if this expanded definition
also covers Al software of-
fering pricing suggestions,”
she added.

Chinareleases 3rd set of names to reassert Arunachal claim

Press Trust of India
Beijing

China has released a third
set of names of places in
Arunachal ~ Pradesh in
Chinese, Tibetan and
pinyin characters to re-
emphasise its claim over
the Indian State.

China’s Ministry of Civil
Affairs on Sunday released
the standardised names of
11 places for Arunachal
Pradesh, which it calls
“Zangnan, the southern
part of Tibet” in accord-
ance with regulations on
geographical names issued
by the State Council, Chi-
na’s cabinet.

The official names of the
11 places were released on
Sunday by the ministry,
which also gave precise co-
ordinates, including two
land areas, two residential
areas, five mountain peaks

STAYING ALERT. Indian Army personnel at the Bumla pass on
the India-China border in Arunachal Pradesh (file photo) ar»

and two rivers and listed
the category of places’
names and their subordin-
ate administrative
tricts, state-run  Global
Times reported on Mond:

THIRD SET OF NAMES

This is the third batch of
standardised geographical
names for Arunachal Pra-
desh issued by China’s civil
affairs ministry. The first
batch of the standardised
names of six places in Ar-
unachal was released in
2017, and the second batch

Govt mulling merger of
hydel firms: Power Minister

Reuters
New Delhi

The government is consider-
ing selling state-owned
NTPC Ltd’s two hydro power
firms to NHPC Ltd to create a
single hydro power company
that would improve effi-
ciency and cut costs, Power
minister RK Singh told
Reuters.

One large hydro power
company would help’ meet
high demand at night when
solar projects do not run, he
said. Solar power projects
meet nearly a-fifth of India’s
day time peak-hour demand.

“We have a number of hy-
dro PSUs (Public Sector Un-
dertakings). We are thinking
whether these hydro com-
panies can come together as a
large hydro PSU, a special-
ised hydro company,” Power
and Renewable Energy Min-
ister Singh said in an inter-

NTPC, the country’s
largest power producer, ac-
quired the two hydro com-
panies — THDC India Ltd
and NEEPCO — three years
ago for about $1.34 billion
under a consolidation plan.

Hydro power’s share of In-
dia’s energy has fallen to 11
per cent from 49 per cent 15
years ago due in part to
protests by different groups
and land clearances.

COMBINED CAPACITY
The combined entity after
the merger of THDCIL and
NEEPCO with NHPC would
have 20 GW of hydro assets.
NHPC, which is also state-
owned, currently has 12 GW
of hydro assets. The minister
did not give details of other
companies that could be
merged into NHPC. “NTPC
is more of a company which is
into thermal and is going rap-
idly into green energy. They
have very limited hydro as-
sets,” Singh said.

missed the Chinese move
of renaming some places in
Arunachal Pradesh, assert-
ing that the state has “al-
ways been” and will “al-
ways be” an integral part of
India and that assigning
“invented” names does not
alter this fact. “This is not
the first time China has at-
tempted such a renaming
of places in the State of Ar-
unachal  Pradesh,” Ex-
ternal ~ Affairs  Ministry

of 15 places in 2021.
India has previously dis-

spokesperson Arindam
Bagchi said in December
2021.

“Arunachal Pradesh has
always been, and will al-
ways be an integral part of
India. Assigning invented
names to places in Ar-
unachal Pradesh does not
alter this fact,” he had said.

EARLIER INSTANCES
The first set of names was
announced by China in

2017 days after the Dalai
Lama’s visit to Arunachal
Pradesh. ~ China  was
sharply critical of the
Tibetan spiritual leader’s
visit.

The Dalai Lama fled
from  Tibet  through
Tawang in Arunachal Pra-
desh and sought refuge in
India in 1959 after China
took military control of
the Himalayan region in
19

Goafter the corrupt,
PM Modi tells CBI

PAT FOR GOOD 'WORK. Prime Minister Narendra Mod\ wlth

National Security Advisor Ajit Doval, Union Minister Jitendra
Singh, at the diamond jubilee celebrations of the CBI, in New
Delhi, on Monday susi s veaw

Our Bureau
New Delhi

Atatime of when the govern-
ment is under attack with al-
legations of misuse of central
agencies, Prime Minister Nar-
endra Modi on Monday
backed the Central Bureau of
Investigation (CBI) and said
the country does not want the
corrupt to be spared since cor-
ruption is the biggest obstacle
in the path of justice and
democracy.

Speaking on the occasion of
Diamond Jubilee celebration
of the CBI, the Prime Minister
said the chief responsibility of
theagencyistorid the country
of corruption. ‘Tknow that the
people against whom you are
taking action are very power-
ful, they have been part of the
government and system for
years. Even today they are in
power in some States, but you
(CBI) have to focus on your
work, no corrupt person
should be spared,” Modi told
the gathering of CBI and other
senior officers here.

COMPLIMENTS CBI

He complimented the CBI for
instilling trust among com:
mon citizens through their
years of work and skills. Even
today when an unsolved case

comes, a common accord,
noted the PM Modi, emerges
asking for the case to be
handed over to CBI. “CBI’s
nameis on everyone’s lips. Itis
like a brand for truth and
justice,” Narendra Modi re-
‘marked. Takinga veiled jibe at
the previous Congress re-
gimes and its former PM Rajiv
Gandhi, he recalled the scams
and the corresponding pre-
vailing sense of impunityjusta
decade ago. “Even a Prime
Minister once said, for every
rupee sent out to the poor,
only 15 paise reaches them’
Modi scoffed.

DIRECT BENEFIT TRANSFER
On the contrary, he gave in-
stances of steps initiated dur-
ing his tenure since 2014 to
curb corruption. Giving the
example of direct benefit
transfer, Modi said the gov-
ernmenthas so far transferred
327-lakh crore to the poor.

He was of the view that In-
dia cannot develop (“Vikshit
Bharat”) without professional
and efficient institutions and
this puts a huge responsibilty
onthe CBL “Corruption s not
an ordinary crime, it snatches
the rights of the poor, it begets
many other crimes, corrup-
tion is the biggest obstacle in
the path of justice and demo-
cracy”, he observed.

KOYENCO AUTOS PRIVATE LIMITED
(IN LIQUIDATION)

Liguidator: Mr. Vibin Vincent
Liquidator Address: Chakiath House, Elavoor P 0, Angamaly ,Near Elavoor Market, Ernakulam,
Kerala 683572, Cummumcaﬂnn Address:-E-10A, Kailash Colony, Greater Kailash - I, New
Delh -11004¢
vmmv:namam@yznnn com, Mob.- 8800865284 (M. Puneet Sachdeva and M. Wasim)

E-Auction
Sale of Assets under Insolvency and Bankruptcy Code, 2016, Date and Time of E-Auction: 2nd
May, 2023, at 3.00 pm to 5.00 pm (With unlimited extension of 5 minutes each) Last Date of
EMD submission: 29th April, 2023. Last date for Submission of Eligibility Documents by
prospective bidder: From 4th April, 2023 to 17th April, 2023

Sale of Assets and Properties owned by Koyenco Autos Private Limited (In L\qmﬂa(lon& forming
part of Liquidation Estate formed by the Liquidator, appointed by the Hon'ble National Company
Law Tribunal, Kochi Bench‘ Kucm‘ vme order dated 4ih November, 2022 (Copy of order received
on 9th November,2022). The will be done by the undersigned through the E-Auction

plaform i o, E6overmance. Senoes L0 (650 Ty wenste 3t

Ry inid sl napplogin

Asset [Reserve Prce] Intal END_[incrementa
(NR)  [Amourt (INR) |Value (NR)

BLOCK
Tand_and mﬁg along_ Wil Piant an
Wiachinery of BMW Showroom
Propery Survey Nos. 14/3, 26/17 & 26/18 n block
n0.13, Thandaper No.7365, Emakuilam Ditric,
Marady Sub-Distrit, Kanayannur Tauk, Maradi
Village Area 26,67 Ares near Hotel Troute Royal,
near 150m south from Vytla Thykoodam Bridge.
ERNS AND CONDITIONS:-
1.E-Auction will e conducted on *AS 1S WHERE IS", “AS IS WHAT 15" and “WHATEVER THERE
I BASIS ard WTHOUT RECOURSEBASS” Ooughsprore seiceproveer enie gt
i, NeSL (National E-Governance Services Lt
2. tis claifed that this nvitaton purpors to ke prospective bidders and does not create any
ind of binding obligaton on the part of the Liquidatoror the Company o efectuateth sale. The
Ut esenes e fgh 1 cancl o il e pocess and ot o et andor
disqualy any
34 refered
Professionals  LLP i, bl
~autos -prvate -imited and from the E-Auction Process Document, priorto submission of EMD
and patcipaion in the process.

Vibin Vincent

Liguidator i the mattr of Koyenco Autas Private Limited

hakiath House, Elavoor P 0, Angamaly -683572

1P Registation No. 1B8YIPA- 001/1P- P01997/2020-2021/13134
Address: £-10A, Kailash Colony, Greater Kilash ~ | New Delhi 110048,
Contact Person: M. Puneet Sachdeva, and Mr Wasim :-+91-8800865284

120,51,00,000 { 2,05,10,000 | 5 Lakhs

Date: 03/04/2023
Place: Angamaly
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Regional Office, Thiruvananthapuram
TC 31/451, YWCA Building, 3" Floor, M.G. Road,
Spencer Junction Statue, Trivandrum, Kerala- 695 001

reas o undursgnod bt e auhorsed ofior of The South mn.an Bank Ltd. under the
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borrower having failed o repay the amoun,
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elow in exercise of

pers conerred

ral that the undersigned has taken possession of
on him under Section 13 (4) of the said Act read with

8 of the said rule on tnis the 30" day of March, 2023,
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|
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Place: T ruvinnlninuum
Date: 30.03.2023

Ltd. for an amount of Rs.1,24,28,800.67 as on 21.03.2023

Lumiya Surgicals (Prop: Mrs. Sajitha Kum:

eroorkada along wih furher interest, penal interest and cost thereon
prousions f Secion 15() of he Safaes Ac )

of the fime available 1o redeern the secured as

DESCRIPTION OF IMHO\IAII.E PROPERTIES

(1) Al that part and parcel of lang admeasuring 4,90 Are

and appurtenan thereon situated in

Tmruvnnan\h: puan Dws\u:\anﬂ e by e Bgu Tm
fce -

o and admeasur
asemer ing and zopu
Re Sy No, 2740, of | Veumda vma o, Nepyatiiara T Thirovanarino
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e Aol e Kl
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es along with all ther conslructions,
of Karakulam Villag
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o areon Sated n i, No
“dated 12 04 2005

Do o, 5671
porlocationsketch ssuod by Vilage
huvanachandran, East: Property of

in Partiion

Kochi + 9895611430
Thrissur  : 9847862299
Kottayam : 9447695936
Kozhikode : 9847200442

b branch - Chettukuzhi after
L the said date. CHAIRMAN |

Muthoot Mercantile Limited
Regd. Office, Muthoot Floors
Thycaud, Thiruvananthapuram-695 014
Due to some administrative
reasons we_have decided to
close our Thookkupalam
Branch (Idukki Dist.) with effect
from 5" July 2023. For the
convenience of our customers
they can continue their loan
requirements and other
services from our nearest

Securilisation and Reconsiruction of Financial
2002 and in exercise of

Regional Office, Thiruvananthapuram
TC 31/151, YWCA Building, 3" Floor, M.G. Road,
Spencer Junction Statue, Trivandrum, Kerala-695 001

s, e Undersigned being the authorised officer of The South Indian Ban)

owers conferred under Section 13 (12) read with ule 3 of the.
Ineret (Enorcement R, 2002 sued. demand notce dated 1802023 us, 130 of e

"ISee Rule 8(1
(orimmrabepoper)
k Ltd. under the|
entof Secuy Inerest At

Securiy

sels and Enforcem

(?gms Vaganing kuman, Becns B

Kerala - 6955  he mou

guh\m n general ha

417, Ambalamukku-Thevannur, Ayur,
3, Phone:0475-2292210, 2293203

THEVANNUR BRANCH, EP 10/
evannur-G915;
Under Section 13(2) of the Securitisation and Reconstruction of Financial

BANK OF INDIA
LLIMANOOR BRANCH

view on Monday.
CHU

D. No.AP-9 /1556, Attukal Junction, Chullimanor,

rivandum Ph:.0472-0472-; ZMBO 9

nmezponk o8
Email:

POSSESSION NOTICE

Notice Under Rule 8 (1) of the Security Interest (Enforcement) Rules 2002
Wharess e undoriged bang the Autharised Offar o Bank of nda. undor the
and Financial Assets a curiy nterest
Ach 200 and i oxeross of e powsts conorted under Ssclmn 13112) Pl
of the Security Interest (Enforcement) Rules, 2002 issu and notice dated
04.01-2023 caling upan the borrower M. Anilkumar P, Amnam Shovan, Atukal,
61 and guarantor

PUBLIC ANNOUNCEMENT
(Regulzlmn 14 of the nsovency and Banlauptc Board of ndi
(Voluntary Liquidation Process) Regulations, 20

FOR THE ATTENTION OF THE STAKEHOL!
AND LOANS PRIVATE LIMITED

17)
DERSOF ANAMALA KURIES

elow in exercise of on him u
8 of the said rule on this the 30° day of Marc}
The borrowers in paricular and the

The Stinsion o Sorowsrs e inv
fespect of the time avalable to redee

==

(1) Al natpart an parcel of and adneasur
vemen's, easementar
27418 227413, Re

Tk, Tnruenanitapurom, Dt and

R oo e
2 SRR ey N.an(@ Ambalarutky, Beroonkada PO, Thruvarantiaputam. Kerala :
500 Mo A E I s Charodivs s Banods, Tieraranbopon,
Kerla 653004 S
SO T M. Soana V& TRASIE Characha Road. Sagark: Plameods, Parom.
Thiovanslhaperan: Keral- 695004, Alsa ot Onradam: Palitar: Endara, Karaiam
Ymmvanamha%uvam Kerala-6¢ SSSOMSUMRP EKRA40, Bmldm%Nu XVI/WLKavakulam\/\HaGe‘
Nedumangad, Thiruvananthapuram, Kerala-695035 (3) Mr. Biju T, owlsesam‘Emkkava‘Kiva ulam
0, Tmmvanamhap ram, Kerala 4) Mr. Pratheep Kumar V, Manir
ravwrkqnam rakulam PO, Thiruvananthapuram, Kerala-695564 (5) Mrs. Anitha Kumari P,
s 8 ok v 325cd
v, s, Karakla B . Thuwanshihapura: ke

556 (1| Thankaogan ai,seena Bhavan, Enkarm, KarhlamE O, syt an

i o il zsswsl:nc;/!acm fes  te account of Mis. Shipa
) uheren acdres

ntors) as on 17-01-2023 wih further interest, penal interest and
offeceipt of the sad e
wers hnwng\ e o repay the amaunt. noce
the undersighed has taken possession of

public in general is
ropertyandany dealngs wih "'4’1 pzrgger\sy ‘will be subject 10 he cha

for an amount of Rs.5,65,41,239.26 as on 27,
Agencies (Prop : Mr Sureshkumar R P) and (:
Bfanch: Peroopkata along wih frher e

d (2)
resi, pena i

e \
fed o the provisons f Secion 13 of he Safasi Act i

JCRIPTION DF IMMOVABI.E PlDPEIﬂ'IES

o No 1408 secured o the accounts f Wi, Shipa Agencies
P) and [item No -4 s also_secured to alc Smt.

gnws exsing and appurenan hareon stuated n Sy. No- 227411
3014tk No. 4 f Kars

onr
S 15 00T o Sl

ndet Secton 13 (4] o the Said Actread v

,808.03

0. 1 s boroner and addresse 1o 2

are borrower an

s herby given o the boronersand e

e property described herein

hereby cautoned o o dealwith e
arge of The South Indian Bank |
23 n e “Recounts of (1) s, Shlpa
v ureshkumar R P wiin

rest and costs th

rop Mt Sureshkumar
Seena RP)
5,50 Ares clong i il ot comstuctons,

ulam Village, Nedumangady
sh) Ycimar R P motstly descioea n

255, Ambadt Bravan, Atikal
Thrivananthapuram 635561 {0 repay the amount mnonad n he nolcs being
Rs. 4,13,148.24 (Rupees Four Lakh Thirteen Thousand One Hundred Forty Eight
and paise Twenty Four) (Contractual Dues up to 04.01.2023) and further interest there

on @ 0.20% above 1 Year MCLR, presently 7.45% p.a. from 05.01 with

monthly rests, within 60 (sixty) days from the date of receipt of the said nofice.
The borrowersiguarantors having faied Lo repay the amount, notice is hereby given to the
borrowers and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under sub-section
{4 f Secon 13 of Ac read il e B f th Secury Itrest Enorcement Ruls, 2002
on this 30°day of March Month of year
The borowersiguaranrs n parica and he pubc i generl are ereby cautoned not
to deal with the property and any dealings with the property will be subject to the charge
of Bank ofIndi o an aloun f . 13,986.72 (Rupees Four Lakh Nineteen Thousand
ine Hundrod EightySix & Paso Sevanty Two) (Conlracual Duesuplo 0-032023uth
further nihly rests.
The borrower' atenon s i o provisions f sub-seclon () o Secion 5ot he At
in respect of ime available, to redeer the secured assets. Amount paid if any after issuance
of Demand Notice under SARFAESI Act, would be reckoned for ascenammq the dues
payable at the time of realization/settiement

DESCRIFTIDN OF THE IMMOVABLE PROPERTY
Al that part and parcel of the property consisting of 2.02 Ares of and wih building at Re Sy No.
54351 {5 No. 19103 1910 of FanvoorVilage. Nedumanga Tk, Thnwaranhapran
Distict n the name of M. Anil Kumar P. Boundaries of Property (as per Location Sketch):
North: Property of Navathara Sporls Club; East :Property of Navathara Sports Club; South:

Date: 30-03-2023 Place :Trivandrum

Propery of Anilkumar; West : ErappilThadam
Sdi- Chief Manager & Authorised Offcer
Bank of India

Wost Thadom, North: Propery of Lekshmanan Pila.
tock of plumbing materials
1o sid Bomoners/ mtgagrs/ guraniors fl o make poyment s nln Oversess
Bank as aforesaid, then Indian Overseas Bank sh the above secured

sl et R ot 5571687l o g Oce- ey s SOUNDeD
- on (a5 per location certficate isstied by Village Officer, Karakulam). Nort Property of
s e oS g o Afrsod O ron Ouesees Bk cer| | [T Nme O Corporate Prson | Anamala Kuries And Loans B B ot et et Popetyof Gashen, Wes vy o Tramian]
S Brand s e St 19311 e 33 ek cnng n the Borrowers! Private Limited :‘:Tr;ﬁnisa:;':\am el o land adraasuing 190 Ares kong i buding hreonnavng a
ongagor! guaartos sted Rereundor(ernarr oo s - 3ad Borowsrs), 2| Date Of Incorporation of 05/12/1995 ult up area of 0 and af oer Consycions enis casementary righ's
fregey he amours mentord s Ko, ihn G0 dys o o s o Tecent o] Corporate Person estlwag and appmlenam Thereon Stualed n Sy S T v oc e 2
) 2o rictand ownes
2. The said Nolices have been relumed undelivered by he postal authorites / have o ‘Authority Under Which Registrar Of Companes, 5 Wir:Suresh kumar and fr. Pradaep Kumar V moretl desied vl DeadNo. 18452018
. d L 2508 86 of Son Reicuar S - atomand i o et st
been duly acknowledged by ne Boriowers! marlgagorsi guaraniors.« Herce the Bank by 3| Corporate Personis Kerala And Lakshadweep 41 1510201 issued by ﬁm gt Kudl?vankunnn) o o p 7 Indira Do,
has, therefore. caused these Nofices to be pasted on the premises of the last known Incorporated/ Registered Under The Companies Act, ot froperty " piets floed ala V'S, East: Property of Ratschancran N,
ddesses of the sald Bamowers morgagorsiguaaniors as per th sad Act Copies of 1956/2013 5 Al ot oot ot ,“r“f apinth
i i i ¥
querantors, may. i they 5o desire, oi?‘n“e&?fé%"a% Gopis from the undersigned on any| | | 4 Corporate dentity Number / ‘;;;33:ﬁu;":fn”g‘"m’g°;3‘;g,=§i"w§,’:m;:"gj sesemerl e ing b zpprnar
A ;wovkmg‘ gay gurmgbnoima\ oidY ) n e o said B by Limited Liability Identity UB5992KL1995PTC009723 d”hg;‘ dMedswv‘\l?ngaur gam.NTh%\;?;ﬂaﬂnz\zap‘uﬂrag ng‘;‘ur&‘)czl o gvéngﬂ lby Ignauuxmmer‘uny
ains the above backgroun, Noic jven, once again, to said Borrowersi escid i Sefement Do il of Sub Rogisirar Ofce - Karakula
s o Indian OverseaynganK within sgo days o i o of Number Of Corporate Person B on {as per Iocation skelch issued by Vilage Offcer, Karakulam}: Norn
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